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ANNOUNCEMENT RE ALLOCA-

TION OF TIME FOR GOV-

ERNMENT LEGISLATIVE AND
OTHER BUSINESS

THE DEPUTY CHAIRMAN: 1
have to inform Members that the Busi-
ness Advisory Committee at its meet-
ing held this afternoon recommended
allocation of time for Government le-
1gislative and other business as fol-
OWS ;—

Business Time allotted

1. Further consideration and passing of the Cotton Textile Com-

panies(Management of Undertakings and Liquidation or Recon-
struction) Bill, 1967,

2 hours
(in addition to the
time already taken).

2. Discussion on the activities of CIA in the country and internal 1 day
- security of the country on motions to be moved by Shri Bhupesh
Gupta and Shri H. C. Mathur, respectively.
) 3. Discussion on the statement made by the Prime Minister on the 1 day
Fourth Five Year- Plan.
4. The Haryana State Legislature (Delegation of Powers) Bill, 1967 2 hours
5. The Essential Commodities (Second Amendment) Bill, 1967 2 hours
6. The Indian Tariff (Amendment) Bill, 1967 1 hour
. 7. Supplementary Demands for Grants (General) "for 1967-68 .
8. Demands for Excess Grants (General) for 1964-65 . .
9. Supplementawy Demands for Grants (Railways) for 1967-68 1 day
10. Supplementary Demands for Grants (Manipur) for 1967-68
" 11. Official Languages (Amendment) Bill, 1967 and Resolution on 2 days
o Official Languages.
" 12. The Unlawful Activities (Prevention) Bill, 1967. . . 1 day
Private Members’ Bills
1. The Indian Penal Code (Amendment) Bill, 1963—Further dis- 1 hour
cussion (Diwan Chaman Lall).
2. The Delhi Rent Control (Amendment) Bill, 1964—For reference 1 hour

to Joint Committee (Shri M. P. Bhargava).

3. The Constitution (Amendment) Bill, 1964 (to amend article 291) 1 hour
(Shri Bhupesh Gupta.)

The Committee also recommended
that, in order to be able to complete
the business, the House would curtail
the lunch-hour and sit beyond 35 p.M.

as and when necessary. The Committee
further recommended that the House
may also sit on Saturday, December 23,
1967.



